IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH
HYDERRBAD

0.A. NC.5906/95
Betueen: Date of Order: 14.6.95.

Smt M.Annapurna
e+ JfApplicant.
And

1. The Dirsctor Gensral Fisharies,
Survey of India, Botawala Chambers,
Sir P.M.Road, Bombay - 400 001.

2. Tha Zonal Director,
‘Fisheries Survey of India,
Fishing Harbour Road,
Visakhapatname 530 0C1.

.+ .Respondents.,

Counsel for the Applicant : Mr.N.Rama Mohana Rao

Counsel for the Respondents Mr.N.\.Raghava Roddy ,Addl.gG5C.

CORADM:

THE HON'B8LE SHRI A.B.GCRTHI MEMBER (A)

CONEDess



&

g.4A,5903/95, Dt, of Dacision 1 14-~06495,

ORDER

I As per Hon'ble Shri #.3. Gorthi, Member (Adwn.) |

This is a pase which has coma up on befing menticnsd

by Shri N.U.Raghava Raddy, learnad additiaﬁal'cantrél Govt.

standing counselgiie aaﬂdraun my attention to an error'LhathhS

%

cﬁﬁpt in Ehé sscond senterice of para~3 of our judgement dte
85-05~95 in 0A.NO.590/95. In that,we noted thet it was Shri
N.V.Raghava Reddy, learned counsal for the respondants uhd
stated that keeping in v;au the extreme indigaent sircumstences
of the applicant's pamily, the applicant yagaryed cOmpassionets
appointmant aﬁd furthar that he drew our attenticn to the case
of ons SHEST, Shyamsia (0A,299/93). On hearing learned counsal
for both the perties, now we find that the above asseptions/

© pleadings “953 made by the learned counsesl Far'thu applicant
and not by Shri N.V.Raghava Reddy, lsarned counsel for the

respondents.

It
24 We tharsfore direct, our ardor dated 05~-05=1995 in
0A,No.590/95 should bs pgad along with this orders .

(A.B. Gorth
flamber (Admn,.

Oatddf:fThs th Jnna 1995,

- (Bictated in Upen Court)
ﬁ?b4éQL;'uftff"

CEPUTY REGISTRAR(D)

apy

1. The Director General fisheriss, Survey of India,
Botawala Chambers, Sir P.M.Road, Bambay - 400 OuJt.
2., The Zonal Director, Fisheries Survey of India,

: Fishing Harbour Road, Visakhapatnam - 530 001, '
3. CUne copy to Mr.iN. Hama Mohan Rap, Advocate,CAT,Hyderabad.
#. One copy to Mr.N,.V. aghave Reddy, Addl. GSC, LAT ,Hyderabad.
5. Une sppy to Library,CAT hyaerdmad.

6. One spare copy.

YLKR



: TYPED BY COMPARED BY
- CHECKED BY APPROVED BY

IN.THE CENTRAL ADMINISTRATIVE TRISUN.L
S : 'HYDERABAD BENCH -

‘THE HU EHRI AV JHARIDASAN: MLM“’R(J)

THE HON'BLE SHRI A,B.GORTHI: MEMBZR (+)

DATED Jlf -GS

ORDER/JUBGMENT
M.A.NO/R.P.ND,/C.P.ND,

PERRN
4

D.A,Nﬁ._51?§%/175("

Admitlted and Interlm directiaons
issueli, -

Alfou d.
DlSpmsed of with dlrECtanS -

Dlsm'ssed -

YLKR

AN






